{This is a Public Announcement for information purposes only and not for publication or distribufion and is not an Offer Document)

wanscor ALAN SCOTT INDUSTRIESS LIMITED

Alan Scoft Industriess Limited (CIN; L33100MH1994PLCOTE732) was incorporated on February 22, 1994, undar the Companies
Act, 1956 in the name and style as Suketu Fashions Limited as a Pubdic Limited mrggany in the State of Maharashtra. The
Company obtained the Certificate of Commencement of Business on March 9, 1994 from the Registrar of Companies,
Maharashira, Membai. The Company changed its name from Suketu Fashions Limited to Alan Scott Indusiries Limited and &
fresh Certificate Incorporation was issued by the Registrar of Companies on Qctober 24, 1997, The name was again changed to
Alan Scott Industriess Limited and a fresh Certificate of Im:ﬂrlauraﬂan dated September 9, 2006 was issued by tha Regisirar of
Companias, Maharashira. The Gc-miﬁan made its makden public issue in August 1994 and got fistad on the OTC Stock Exchange
of India. The Repgistered Office of the Company 1S situated at Unit no. 302, Kumar Faza, 3rd floor, Near Kalina Masjid, Kalina
Kurla Road, Santacruz (East), Mumbai - 400029, Maharashira, India. For detailz of changes in name and registered office of our
Company, s&8 'General Information” beginming on page £3 of the Draft Letter of Ofier.

Repistered Office: Unit no. 302, Kumar Plaza, 3rd Floor, Near Kalina Masjid, Kalina Kurla Road, Santacruz (East),
Mumbai - 400029, Maharashtra, india | Contact Number: +91-22-61786000 / +91-22-61786001
Contact Person: Miss Sneha Upendra Shukla, Company Secrefary and Gompliance Officer
E-mail Address: alanscoticompliance@gmail.com | Website; www.thealanscolt.com
Corporate Identity Number: L33100MH1994PLC0T 6732

THE PROMOTER OF OUR COMPANY 15 SURESH PUKHRAJ JAIN

FOR PRIVATE CIRCULATION TO THE ELIGIBLE EQUITY SHAREHOLDERS ALAN SCOTT INDUSTRIESS LIMITED

RIGHTS ISSUE OF UP TO 18,25,377 (EIGHTEEN LAKHS TWENTY-FIVE THOUSAND THREE HUNDRED AND SEVENTY-SEVEN)
PARTLY PAID-UP EQUITY SHARES OF FACE VALUE OF T10.00/- (RUPEES TEN ONLY) EACH OF OUR COMPANY (THE ‘RIGHTS
EQUITY SHARES') FOR CASH AT A PRICE OF ¥30.00/- (RUPEES THIRTY DNLY) PER RIGHTS EQUITY SHARE (INCLUDING A
PREMIUM OF ¥20.00/- (RUPEES TWENTY ONLY) PER RIGHTS EQUITY SHARE) AGGREGATING UP TO T547.61/- LAKHS™* ON
A RIGHTS BASIS TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 1 (ONE) RIGHT EQUITY
SHARE FOR EVERY 1 {ONE) EQUITY SHARE HELD BY THE ELIGIELE EQUITY SHAREHOLDERS ON THE RECORD DATE. THAT IS
ON [®], 2023 (THE "ISSUE’). FOR FURTHER DETAILS, SEE 'TERMS OF THE ISSUE" BEGINNING ON PAGE 202 OF THE DRAFT
LETTER OF OFFER. THE RIGHTS ISSUE PRICE IS 3 (THREE) TIMES THE FACE WALUE OF THE EQUITY SHARES.

*Azsuming full subscriphion and receipl of it Call Monies with respect fo Righis Equity Shares.

TERMS OF THE ISSUE
| Amount Payable Per Right Equity Share | Face Valug | Premium Total | Percentage of Right Issue Price
{ On Application T3.50/- T6.50/- 10,00, 33.33%
| Two or more calls. subseqguent cals as may be ; ;
| determined by the Board' Commitiee _ 7650 71350~ | T20.00/- 66.67%
| Total | $10.005 220.00/- | *30.00,- 100.00%

Thiz public announcement is being made in compliance with the provisions of Regulation 72 (2) of the Securities and
Exchange Board of India {lssue of Capital and Disclosure Requirements), 2018 as amended ('SEBI ICDR Regulations”){"Public
Announcement’) to state that Alan Scoft Industriess Limited is proposing, sebject to requisite approvals, market conditions, and
other considarations, for isswe of Equity Shares on nghts basis and has on Friday, Febroary 24, 2023, filed the Draft Letter of Offer
(‘'DLoF'} with BSE Limited, the stock exchange on which the Equity Shares of the Company are presently listed (*BSE'). Since
the size of the Issue is bess than 5,000 Lakhs (Rupees Fifty Crores Only), as per the SEBI (ICDR) Requiations, the Draft Letter
of Offer has not been filed with the Securities and Exchange Board of India ("SEBI') nor SEBI shall issue any observation on the
Draft Lettar of Offer.
This Public Announcement has been prapared for pulblication in India and may not be released in any other jurisdiction. Please note
that the distribution of the Draft Letter of Offer and the Issue of Equity Shares on a rights basis to persons in cartain jurisdictions
outside india may be restricted by legal requirements prevailing in those jurisdictions. Accordingly, any person who acquires Rights
Entitlernents or Rights Equity Shares will be deemed to have declared, warranted, and agreed that at the time of subscribing to the
Rights Equity Shares or the Rights Entilernents, such parson is not and will not be in the United States andfor in other restricted
jurisdictions. The Right Shares of the Company have not been and will not be registerad under the United States Securities Act of
1933, as amended (" Securities Act’), or in any other jurisdiction which have any restrictions in connection with offering, issuing,
and allotting Right Shares within its jurisdiction and’or to its citizens, The offering to which the Draft Latter of Offer relates is not
and under no circumstancas is 1o be construed as, an offering of any Right Shares or Rights Entitlements for sale in the United
States or any other jurisdiction other than India or a5 & solicitation therein of an offer to buy any of the said Right Shares or
Rights Entitlemnent,
Imvestment in equity and equity related securities involves a degree of risk and investors should not invest any funds in this Issue
unless they can afford to take the risk of losing their investment. Investors are advised to read the risk factors carefully before
laking an imvestment decision in this Issue. For taking an investment decision, investors must rely on their own examination of
our GCompany and this |ssue including the risks involved. The Right Shares have not been recommended or approved by SEBI nor
does SEBI guarantes the accuracy or adeguacy of the Draft Letter of Offer. Invastors are advised fo refer fo the section titted 'Risk
Factors’ beginning on page 24 of the Draft Letter of Offer before investing in the issue.
Ear details un1 %1;.; ghare capital of our Company, pleasa rafer to the saction titled “Capital Structure’ beginning on page 50 of the
rall Letler o BT,

Note: Capitalized terms nol defined herein shall have the same meanings ascribed fo such ferms in the Draft Letfer of Offer.
REGISTRAR TO THE ISSUE

PURVA SHAREGISTRY (INDIA) PRIVATE LIMITED

Uit No. 9, Ground Floor, Shiv Shakti Industrial Estate, J. R. Boricha Marg, Lower Parel East,

Mumbai - 400011, Maharashira, India | Contact Details: + 91-22-2301-2518 / 6761

E-mail ID: supporic@purvashare.com | Website: waww purvashare.com

Investor grievance e-mail; supporti@purvashare_com

Contact Person: Ms. Deepali Dhuri | SEBI Registration Number: [NROODO01112

Corporate Identilication Number: UG7120MH1993PTCO74079

Disclaimer: Alan Scoit Industriess Limited is proposing, subfect io the receipt of requisite approvals, mamel conditions, amd
other considerations, [0 make a fght issue of its Equity Shares and has fled the Draft Letter of Offer with BSE Limited. The Draft
Letter of Offer is avalable on BSE wabsite af www bserdia. com. Investors showld note that investment in Equity Shares involve a
high degree of nisk and for defais relating to the same, see the sechion tiled ‘Risk Factors” on page 24 of the Draft Lefler of Offer.
iOn behali of the Board of Directors of Alan Scott Industriess Limited
Sd/-

Suresh Pukhraj Jain

Managing Director

Place: Mumbai
Date: Friday, February 24, 2023
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CIN: UB5990KAZ009PLC 165296

MUTUAL FUND
NAVI AMC LIMITED

(FORMERLY KNOWM AS ESSEL FINAMCE AMC LIMITED)
Registerad Office: 'AMR Tech Park’, Ground Floor, Municipal/ Khata No B26/792/46/23/1/24/1, '
Hongasandra Village, Hosur Road, Bangalore KA 560068 1IN
Tel: 08B0 45113444; Toll free no. 1800 103 8559
Website: wanw. navimutualfund.com, Email: mfifnavi.com

SATURDAY, FEBRUARY 25, 2023

FORM-A
PUBLIC ANNOUNCEMENT
Under Regulation 9 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016

FOR THE ATTENTION OF THE CREDITORS OF VALUE DIRECT
COMMUNICATION PRIVATE LIMITED
(Under Corporate Insolvency Resolution Process)

RELCEVANT PARTICULARS

Name of corporate debtor Valtie DifectCommunication Private Limiteq
2."1"Date of incorporation of corporate debtor |~ 15/0372010
3| Authority under whict corporate debtor iy ROC—WoMBAt

incorporated / registered

Extension of New Fund Offer (NFO) Period for

41 Corporate fdentity No. / Limited Liabitity " U74990MH20T0PTC200916
Identification No. of corporate debtor

Navi ELSS Tax Saver Nifty 50 Index Fund

~5. [ Address of the registered office and Office No.1606 to 1609, 16th Floor, Rupa

The NFO for Mavi ELSS Tax Saver Mifty 50 Index Fund iz open for a period of 15 days fill February 28, 2023,
Pursuant to SEB| Circulars dated March 15, 2010, New Fund Offer for an ELSS scheme can be open

for 30 days.

¥ : ; 71 Estimated date of clostre of insolvency 22/08/2023 (180 days from the date o
In line with the above, the closing date for the NFO of Navi ELSS Tax Saver Nifty 50 Index Fund has been resolution process Intimation oforderto Insolvency Professional)
extended from February 28, 2023, to March 15, 2023. An addendum regarding the same has been uploaded 81 -Name and Tegistration number ot the~Mr HitesKothar

on the website of Navi Mutual Fund and is available at hitps:/inavi, com/mutual-fund
Accordingly, the NFO of Navi ELSS Tax Saver Nifty 50 Index Fund will close for subscrption on March 15, 2023,

Place: Bengaluru
Date: February 24, 2023

principal office (if any) of corporate debtor | Solitaire Millenium Business Park, Mahape
NaviMumbai, Thane-400710, Maharashtra

2310212023 (NCLT Order Dated 17/02/2023
Order Communicated on 23/02/2023)

6. | Msoivency commencement date |
respect of corporate debtor

insolvency professional acting as interiml Registration No :- IBBI/IPA-002/IP
resolution professional N00324/2017-18/10929

9 1-Address ande-mait of theinterimresotution 208, itdimg,
professional, as registered with the Board | Mumbai Fort-400001
hiteshkotharics@gmail.com

For Mawvi AMC Limited

Sdi-
Authorized Signatory 10.

Address and e-mall t0 be used 1ol 1A, Satya Apartment, Upp. Kandival

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS,
READ ALL SCHEME RELATED DOCUMENTS CAREFULLY. -

Rk

FORM A
PUBLIC ANNOUNCEMENT

Under Reguiation & of 1ha Insokency and Banknpicy Board of india
{irsadvericy Hesoludion Process e Coponale Persons] Regulsens, 2016

FOR THE ATTENTION OF THE CREDITORS OF
VIRAAJ PROJECTS (INDIA) PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Mame of coporate debio VIRAA) PRCJECTS INDEA) PRIVATE LIMITED
Z. | Bate of incorporaiion of corporaie debior | O7th March 2001 - '
3. | ALfhorRy under which corporale deiblor | IO, Pune

|5 neorporated | regrtered = 5
4. | Corporate Identty No. / Limbad Lisbiity | LMS101PR2001FTO01E235

) _k:l-aﬂi'li:'._mi:ln *.':.h._nl nr_l.p.'.r;lll,:-_-.'.i:t.vlnr
&, |Address of the regisienad office and
principal aflice i any of corporate
| dabior

| 211, Milanjak Soclety, Bhusnen Aprts Kalveni Nager
P Pune B 211014 1IN

JIKINDUSTRIES LIMITED

CIN: L65990MH1990PLC056475
Regd Office: PADA NO. 3, BALKUM VILLAGE, THANE (WEST), MUMBAI-400608.
Tel. +91-22-2542 — 6356 Email ID: admin@jik.co.in, Website: www.jik.co.in

POSTAL BALLOT NOTICE AND E-VOTING INFORMATION

The Members are hereby informed that the Company has completed dispatch of postal ballot
notice on February 24, 2023 for seeking approval of members for the agenda items mentioned
below, in compliance with the General Circular No. 14/2020 dated April 8, 2020, and General
Circular No. 17/2020 dated April 13, 2020 read with General Circular No. 10/2022 and 11/2022
dated December 28, 2022 issued by the Ministry of Corporate Affairs, only through electronic
mode to those Members whose e-mail addresses are registered with the Company/Depositories
and whose names are recorded in the Register of Members of the Company or in the Register of
Beneficial Owners maintained by the Depositories as on Friday, February 17,2023 (“Cut-off date”).
Agenda ltem(s):
To approve the dilution of stake in | A and I C Private Limited, subsidiary of the Company.
To approve the dilution of stake in Shah Pratap Industries Private Limited, subsidiary of the Company.
To consider and approve, appointment of M/s. H.G Sarvaiya & Co. as Statutory Auditors of the Company.
To consider and approve, appointment of Mrs. Sunita Himanshu Shroff (DIN: 009820138) as Non-
Executive Independent Director of the Company.
5. To consider and approve, appointment of Mr. Surendra Gurav (DIN: 00485016) as Non-Executive
Director of the Company.
6.  Toconsider and approve, appointment of Mr. Satishchandra Parmar (DIN: 10041501) as Non-Executive
Director of the Company.
The Company has engaged the services of NSDL to provide remote e-voting facility to its members.
The remote e-voting period commences from on February 25,2023 from 9.00 a.m. (IST) and
ends on March 26, 2023 at 5.00 p.m. (IST). The e-voting module shall be disabled/blocked by
NSDL thereafter. Voting rights of the Members shall be in proportion to the shares held by them in
the paid-up equity share capital of the Company as on Friday, February 17, 2023 (“Cut-off date”).
Communication of assent or dissent of the Members would take place only through the remote e-
voting system.
Members are further requested to note that once the vote on a resolution is cast by the member, he
shall not be allowed to change it subsequently or cast the vote again. Further, any voting by electronic
means shall not be allowed beyond 5.00 p.m. (IST) on March 26, 2023.
Notice shall be available on the Company’s website i.e www.jik.co.in, website of Stock Exchange
i.e. BSE Limited at www.bseindia.com and NSE Limited at www.nseindia.com and on the website
of National Securities Depository Limited (NSDL) at www.evoting.nsdl.com.
The Board of Directors of the Company has appointed Mr. Omkar Dindorkar (Certificate of Practice
No. 24580), orin his absence, Ms. Deepti Kulkarni (Certificate of Practice No. 22502), Partners of
M/s. MMJB & Associates, Practicing Company Secretaries, for conducting Postal Ballot e-voting
process in a fairand transparent manner.
In case of queries, members may referto the Frequently Asked Questions (FAQs) for members and
e-voting user manual for members at the Downloads Section of www.evoting.nsdl.com, oremail at
evoting@nsdl.co.in, Tel: 1800-222-990 for any grievances connected with the voting by electronics
means.

o =

For JIK Industries Limited
Sd/-

Date: February 25,2023 Rajendra Parikh - Director

& | Insobency corrrnescerreed dide i | 2ara I-;I,.‘tlrl.lill'!:', ;%
| respect of corparata detior

7. | Eslirmated date al closure of insokendy
rasciution pmcess

g, | Mame and regstrason number of e
nsohancy professional acting as
| Inlerin rescifion professional

9, | Address and o-mail of e imeim

[ 22rd August, 2009

[ W Arl Jiendea hormkhasala
Regm Mo, IESPS-O0H PO E0 1 32080 | 25

| B, Saraswati Towers, Pars Fanchayal Foad |

[This is a public announcement for information purpose only and not an offer document and does not constilute an invitation or offer
lo acquire, purchase or subscribe to securities. Not for release, publication or distribution, directly or indirectly, outside India)

SAKUMA EXPORTS LIMITED

Corporate Identification Number: L51909MH2005PLC155765

resciution projessional, &5 registered
|wath the Board

Do Sora Udyog, Andhend East Mumibal Suburban,
| Maharashira AO0CES .
|+ Emed | aniljhumkhessl BEgimail com
1221, Kaker Chamber W Manman Point,
| i 400 D21. )
| - Ermal ; ip vimapropctsnciEgmail com
| O9th March 2023
Mol appicable a5 per informaltion avaiiable with IRP

1|:|,I Ackdress s eermasl i G s for
comaspandence with e intanm
| reschdion prolessonal

11.| Last ciea for submission of clams

12| Chesses of crecions, il &y, under
clauzss () of sub-saction (B4) of section
|21, ascertaingd by the inberim resol ian
| professional

1% Mames of Ireakency Prolessonas
| ietieriified o @t as Authorised
Represertatve of credion in & dass
{{Three narmes for gach class)

14, {2) Fetavant Formns ahd
| o Dherbinits of awrthorized nepresentries
gre avalable at:

| Mt Appiicabiie

| Weab i hepe: S govindenhomedownioars
Prysical fcicness NA,

Modice is heraby given that the Nabonal Company Law Tribunal has ordered the
comrmEncement of 4 corparate insolvency resolution process of the Yireaj Projects (india)
Pristate Limibed on 171h Fabruang 2023,

The creditors of Viraa] Projecis (India) Private Limited, are hereby callad upon 1o submit thair
clairms with prood on or befors 08th March 2023 to tha interim resolution professional at the
address mentioned againztentry Mo, 10

The fnancial creditors shall submil their claims with proof by elsctronss means onby. All ctber
crecElars may subamit the claimes with proalin person, By past or by e inonad means

A financial credilor belonging 1o a class, as listed against the entry Mo, 12, ghall indieals s
cholca of authorised representative from among the three insclvency prodessionals listed
apgeinst entny Mo, 13 to &Ct &5 authonsed representateee of the class [specify class] in Form
Ca

Dale: 25.02.2023
Place ; Mumbai

Submission of fakse or misksading proots of claim shall attract penalies

M. Anil Jidendra Jhumkhawala
Interim Resalulion Professional
IBB| Registration No.; IBEIPA-QO3TP-MO0423201 9-2020/1 2689
AFA: AA2M26E0021 21223/ 202465Valid 65l 12th Decermber 2023

Sd/-

FORM A
PUBLIC ANNOUNCEMENT

{Linder Requlation & of the insokancy and Bankruptoy Board of India

{Inspvency Fesoiution Procass

tor Conporabe Persons) Regulations, 2016

FOR THE ATTENTION OF THE CREDITORS OF

SITI NETWORRKS LIMITED

11
12

RELEVANT PARTICLILARS

:r-ia-1-e él'm:a:a chabtor
| Datte o incorparation of compiorale debtor | 24t March 2006
| Aoty Lnder which coporale debbor

g ncorporaled | registansd

IEI':I'pﬂ-I'.‘.’I|E-iI'JEﬂ'I.1.:||' M.  Lirnited Liabskhy
| Iderdhicalion Mo, of compuarate dalbor

respec] of corponihe debion

I -2 | Estimaried dale of closune |:I‘ir|'.:=-:|f.'|:|'||:5-
resolulion procEss

Marme and registration number of the
insolvency professona acing as
interim nesah tion professional

.ﬁ.l:lr.l'r_-u-: :'_!E||:| el rrl ] hlni-'.rn

resolution professona, 5 negisbenid

_w'rh Ihr.-Ena:'!j

Bddmss and pemad o ba used for
compspondenon with the imeim
rsolution professonal

| Liast cht for subrrission of claims

Classes of cediors, | any, unde
clavss ) of sub-section 4] of secion
21, asceriaingd by the inbenim resokdion
professonal

[Mames of Inschency Professionaks

idantified 10 act as Authonsed
Fapresentatioe of omediors n & cess
{Thnes ramies for each class)

| {a} Aelevant Foms and

bl Dietpils of authonzed represeniaties
are avalable ak

S Mebworks Limigad
Companies Ack, 1965

| LEAA00MHED0EPLCT 073

| £ |Address of the regisiered ofice and | Registered office: Uil Mo, 38, 151 Floor A Wing
prrcipal office [ ary) of corporals Madhu Industnal Estate. PB. Marg
thebricr Wiorl Murmbai - 400013
Principal Officec Lipper ground floon, FC-19 & 20
L. : | Sector -164, Film City. Nokda — 201301
& | Ireckency commencament daks in Hon'bla MCLT crdar defad 28nd Februsry 2023

| 215t August 2023 (180th day from the date of
| CARP ordan)
Riohit Matra
IBEYPA-O01 - POOTIR20 7-18/1 1374

Address: Tower A-3406, Obarol Woods, Obanai
Ganden City, Gonegaon East, Murnbal- 400053

| E-meail: rohitmehraizholral com
Address: Lpoer ground Tkear FC-159 & 20,
Sector <168, Film Cihy. Moida - 20130
Esmail: i siiin oy oom and

| ipsiirateorsEgmail com

| sh March 223
Mot Appbcabla

| Mot Appicabia

| Wty Ik hmps:4ibte. gowinhomatownioads
Prwsical Addrass: Mol Applcakia

2023,

Mota Is hereby ghvan that the Mational ':DF“,DB.“!.' Lew Tribunal has ordered tha
commencement of & corporate insohency resalulion process of Sili Netwarks Limited on 22nd
Febna

The craditoeg of Sili Netwarks Limiled, ane heraly called upan 1o submit their claims with prool
on or belora 08th March 2023 to tha intarim resodution profassional at the addrass menticnad
apainst enry Mo, 10
The financial craditers shall submit their claims with procd by slacironic means onke. All oihar
cradilars Ty il B oA with pr&‘lﬂ in pErson, |"_"-'|.' |.'|l:|5[ ar |'.'|!|-' BB CIIONS MR Ans.
& fmancial craditor belonging 1o a class, as listed against tha entry Mo, 12, shall indicate is
choice of sulhorizad represencacnse from Bmong ihe free ingohem:s |:II'EI1I':"35|EII"I-E|5 listad
against eniry Moo 13 to act as autharized reprasentastive of tha class in Form CA (currently not
applicabia).
Submission of fakse or misleading proafs of claim shall atirect penallies
Sd/-
Mame and Sagnature of
Intarim Aesoluwlion Frofassional: Hohil Mahra
Inberim Besohdion Profassional
Hag Mo [BEIPA-001/IP-FI0T3e201 7-18/1 1374
Soldress: Tower 53203, Oberoi Woods, Oberoi Garden Caty,
Gor ni Easi, Munbal- 400063

Dt sared Pliacas: 25th February 2023, Mumbai

Dur Company was initially formed as a parinership firm in the name of Sakuma Exports on December 1, 1998 at Mumbai and was
subsequently converted into a Public Limited Company under Part X of the Companies Act, 1956 with the name of Sakuma Exports
Limilad vide Cartificate of Incorporation dated August 31, 2005 and date of cerlificate of commancemant of business Seplember 05
2005 issued by Registrar of Companias, Maharashtra. For details of changes in the registerad office of our Company, please refer to the
chapter enfitled ‘General Infarmation’ beginning on page no. 38 of the Draft Latter of Offer
Registered Oifice: Aurws Chamber, & 301-302, Near Mahindra Tower, 5 5 &mmuiwar Lang, Wordi-400013, Mumbai,
Maharashira, India; Tel. No.; +97 22 245999027, 22; Email; companysecretany@sakumassporisitd.com;
Website: www sakumaexportiid com;  Contact Persan: Ms. Rhyati Bipin Jobanpuira, Company Secratary & Compliance Officer

PROMOTERS OF OUR COMPANY:
MR. SAURABH MALHOTRA and MRS. KUSUM CHANDER MOHAN MALHOTRA

ISSUE OF UP TO [*] EQUITY SHARES WITH A FAGE VALUE OF RE. 1.00 EACH ("RIGHTS EQUITY SHARES™) OF OUR COMPANY
FOR CASH AT A PRICE OF [@] EACH INCLUDING A SHARE PREMIUM OF [*] PER RIGHTS EQUITY SHARE (“ISSUE PRICE") FOR
AN AGGREGATE AMOUNT UP TO Rs. 200.00 CRORES* ON A RIGHTS BASIS TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR
COMPANY IN THE RATIO OF [®] RIGHTS EQUITY SHARES FOR EVERY [®] FULLY PAID-UP EQUITY SHARES HELD BY THE
ELIGIBLE EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS ON [«] DAY, [®] (THE "ISSUE"). THE ISSUE PRICE FOR THE
RIGHTS EQUITY SHARES |5 [*] TIMES THE FACE VALUE OF THE EQUITY SHARES. FOR FURTHER DETAILS, SEE “TERMS OF THE
ISSUE" ON PAGE 179.

* Assuming full subscrpfion. Subjecttofinalization of the Basis of Allotments

This public announcement is being made in compliance with the provisions of Raqulation 72(2) of the Securifies and Exchange Bozrd
of India (Issue of Gapital and Disclosure Requirements) Regulations, 2018 a5 amended (the "SEBI ICDR Regulations™) and to state that
Sakurma Exports Limited is proposing, subject to requisite approvals, market conditions and other considerations, an issue of equity
shares to its equity shareholders on rights basis and has filed the Draft Letter of Offer (“DLOF™) dated February 23, 2023 with the
sacurities and Exchange Board of India ("SEBF) Mumbai Office throwgh the SEBI Intermediary Porfal at htps.//siportal s2bi.govin, in
accordance with SEBI circular dated January 19, 2018 bearing reference number SEBIHO/CFIVDIL T/ CIRARZ2018/011.

Pursuant to the Regulation 72(71) of the SEBI ICDR Regulztions, the DLOF filed with BSE, MSE and SEBI i open for public comments, if
any. The DLOF is hosted on respective websites of SEBl-www.sabi.govin, recoonised siock exchanges where the equity shares of the
Company are listed i.a. BSE at www.bseindia.com, NSE at www.nsaindia.com and website of tha Sole Lead Manageri.a. First Qverseas
Capital Limited at www.toclin, All members of the pubic are hereby invited to provide their comments on the DLOF to SEBI with respect
ta the disclosures mads in the DLOFE The public is requested to send a copy of the comments to SEBI, to the Company and to the Lead
Manager fo the issee at their respective addresses meantioned herein. All comments must be received by the Company or by the Lead
Manager on or before 05,00 p.m. on the 215" Twenty First) day from the aforementioned date of filing the DLOF with SEBIL&., March 17,
2023

This announcement has been praparad for publication in India and may not be redeased in any odher urisdiction, Please nota the
distribution of the DLOF and issua of equity shares on rights basis to person in certain jurisdictions outside India may be resticied by
legal requirements prevailing im thosa jensdictons. Accordingly, any person who acguires Rights entilement or Rights Equity sharas
will be deemed to have declared, warranted and agread that at the time of subscribing for the Rights Equity Shares or the Rights
Entitterments, such person is not and will not be in the United States and/or inthe restricted jurisdictions. The Righis Equity Shares of the
Company have not bean and will not be registered under the United States Securitias Act of 1933, as amended (the “Securities Acl™),
or in any ather jurisdiction which have any restrictions in connection with offering, ssuing and allotting Rights Equity Shares within its
jurisdictions, and/or to its citizens. The offering to which the DLOF relates is not, and under no circumstances is 1o be construed as, an
pffering of any Rights Equity Shares or Rights Entitlements for sabe in the United States or any other jurisdiction other than Indiaoras a
solicitation therain of an offer to buy any of tha said Rights Equity Shares or Rights Entitlements.

Investment in equity and equity related securities inviolve a high degree of risk and investors: should not invest any funds in this Issue
unless they can afford o fake the risk of losing their mvestment, Imvestors are advised to read the risk factors carefully befora taking an
investment decision in this Issue. For Laking an imvasimant decision, Inveslors must raly an thes own gxamanation of our ﬂtﬂﬂﬂﬂﬂ}' and
the lssue inchuding the risks involved. The securities baing offered in the lssue have not been recommendad or approved by SEBI nor
does SEBI guarantee the accuracy or adequacy of the DLOF. Specific attention of the investors is imited to the section titled "Risk
Factors" beginning on page 20 of the DLOF before making aninvesiment in the Issue.

For defails of the share capital of the Company, ses Gapital Structure on pages no. 45 of the DLOF. The lab#ity of the members of our
Compary is limited.

The existing Equity Shares are listed an NSE and BSE.

NOTE: Al capitalized terms used herein and not specifically definad shall have the same meaning &s ascribed to them inthe DLOF.
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Bigshare Services Pvt. Ltd.

BIGSHARE SERVICES PRIVATE LIMITED
56-2, 6th Floor, Pinnacle Business Park,
Mahakali Caves Road, Next to Ahura Cenire,
Andheri East, Mumbai - 400 093, Maharashira, India
Telephone: +91 22 62636200
Email: rightsissusabigshareonling. com
Investor Grievance Email; investori@bigshareonting, com
Website: www.bigshareonline.com
SEBI Registration Number: INROOOD0 1365
Contact Person: Mr. Vijay Surana

FIRST OVERSEAS CAPITAL LIMITED
1-2 Bhupen Chambers, Dalal Street, Fountain,

Mumbai - 400 001, Maharashira, India

Tel Mo.: +591 22 4050 9939
Email: malaim@iocl.iny rushabh@foclin
Investor Grievance Email; investorcomplaints@foclin
Website: www foclin

SEBI Registration No: INMODO0036T 1

Contact Person: Mala Sonejlf Rushabh Shroff

For Sakuma Exports Limited
On behall of the Board of Directors
Date: February 24, 2023 Sd/-

Place: Mumbai Managing Director

Disclaimer: Zakuma Exports Limited is proposing, subject 1o applicable statutory and regulatory requirements, receipt of reguisile
approvals, markel conditions and other considerations, to issue its equity shares on rights basis and has filed a DLOF with the SEBI. The
DLOF shall be availabde on the respective wabsites of SEBI a1 www.sebl.govin, Sole Lead Manager at www.foclin, BSE at
www. bseindia.com, NSE at www.nsaindia.com and website of the Issuer Company at www.sakumaexportitd.com. invastors should
note that investment v Equity Shares involves a high dagree of risk and imvestors should refer to and rely on the DLOF mcliding the
saction "Risk Factors” beginning on page 20 of the DLOF before making aninvestmant inthe Issue.

B me Corere

flnanc]‘w.ep." .in

correspondence with the interim resolutioy MTNL Building,S. V, Road, Kandival
professional (W), Mumbai-400 067

cirp.valuedirect@gmail.com

09/03/20231:€. 14 days from the date 0
Intimation of orderto Insolvency Professional
121 Classesofcreditors, ifany; underctause (byof NIL (As per information with 1RPtil)
sub-section (6A) of section 21, ascertained  date)
by the interim resolution professional

T3, ] Names of Insolvency Professionals identifie
toactasAuthorised Representative of creditors
copy, itis not possible to verify ina class (Three names for each class)

its contents. The Indian | |12 {a) RelevantFormsand WebTink=

Express (P) Limited cannot be (b) Details of authorized representative https://ibbi.gov.inlhome/downloads
held responsible for such areavailable at: Physical Address: Kindly Refer to Address
contents, nor for any loss or atpointno. 10.

damage incurred as a result of Notice 1S hereby given that the National Company Law Tribunal has ordered the commencemen

transactions with companies, of a corporate insolvency resolution process of Value Direct Communication Private Limited

associations or individuals | | o23/02/2023 (Order Dated 17/02/2023, Order copy communicated freceived on 23/02/2023).
advertising in its newspapers The creditors of Value Direct Communication Private Limited, are hereby called upon to submit

or Publications. We therefore their claims with proof on or before 09/03/2023 to the interim resolution professional at the

recommend that readers . .

make necessary inquiries address mentioned againstentry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other

before sending any monies or
gany creditors may submit the claims with proofin person, by post or by electronic means.

ntering into an reemen e : ) : .
© _te ng | t.o any agree e.ts Submission of false or misleading proofs of claim shall attract penalties.
with advertisers or otherwise

acting on an advertisement in
any manner whatsoever.

Last date 1or submission of claims

Whilst care is taken prior to
acceptance of advertising

Not Applicable

SdA
CS Hitesh Kothar
(Interim Resolution Professional

Date: 24.02.2023
Place : Mumbai

This is an Advertisement for information purpose only and not for publication or distribution or release directly or indirectly outside India
and is not an offer document announcement. All capitalized terms used and not defined herein shall have the same meaning ascribed to
such terms in the Letter of Offer dated January 20, 2023 (the “Letter of Offer” or “LOF”) filed with the National Stock Exchange of India
Limited (“NSE”) and Securities and Exchange Board of India (“SEBI”).

DESTINY LOGISTICS & INFRA LIMITED
(Erstwhile known as Destiny Logistic Limited)
Our Company was originally incorporated as “Destiny Logistic Limited” having its registered office at 375, Dakshindari Road, Kolkata —700
048, West Bengal, India on July, 28, 2011 vide certificate of incorporation bearing CIN. U63090WB2011PLC165520 under the provisions
of Companies Act, 1956 issued by the Registrar of Companies, West Bengal. Subsequently, the name of the company changed to “Destiny
Logistics & Infra Limited” vide fresh certificate of incorporation dated September 07, 2021. The Company got listed on Emerge Platform
of National Stock Exchange of India Limited w.e.f. October 13, 2021 and the CIN of the Company changed to L63090WB2011PLC165520.

CIN: L63090WB2011PLC165520
Registered Office: 375, Dakshindari Road, Kolkata — 700048
Corporate office: Unit No. 708, 7th Floor, ECO Centre, Block-EM-4 Sector-V, Salt Lake Kolkata — 700091, West Bengal, India
Tel No: +91 9836000343; Email: cs@destinyinfra.in; Website: www.destinyinfra.in
Contact Person: Mr. Mustafa Rangwala, Company Secretary and Compliance Officer

OUR PROMOTERS: (1) MR. JUGAL KISHORE BHAGAT AND (Il) MRS. REKHA BHAGAT

ISSUE OF UP TO 76,94,000 EQUITY SHARES OF FACE VALUE OF X10/- (RUPEES TEN ONLY) (“RIGHTS EQUITY SHARES”) EACH AT A
PRICE OF X10/-PER EQUITY SHARE (“ISSUE PRICE”) FOR AN AMOUNT AGGREGATING TO X769.40 LAKHS ON A RIGHTS BASIS TO THE
ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 1 (ONE) RIGHTS EQUITY SHARE FOR EVERY 1 (ONE) FULLY PAID-
UP EQUITY SHARE HELD BY THE ELIGIBLE EQUITY SHAREHOLDERS AS ON THE RECORD DATE, THAT IS ON FRIDAY, JANUARY 27, 2023
(“THE ISSUE”). FOR FURTHER DETAILS, KINDLY REFER TO THE CHAPTER TITLED “TERMS OF THE ISSUE” BEGINNING ON PAGE 112 OF
THE LETTER OF OFFER.

BASIS OF ALLOTMENT

The Board of Directors of our Company thanks all investors for their response to the Issue, which opened for subscription on Wednesday,
February 08, 2023 and closed on Friday, February 17, 2023 and the last date for On-Market Renunciation of Rights Entitlements was
Monday, February 13, 2023. Out of the total 112 Applications for 1,19,64,000 Rights Equity Shares, 10 Applications for 78,000 Rights
Equity Shares were rejected due to technical reason as disclosed in the Letter of Offer. The total number of valid Applications received
were 102 Applications for 1,18,86,000 Rights Equity Shares, which was 154.48% of the number of Rights Equity Shares under the Issue.
The Basis of Allotment finalized on Thursday, February 23, 2023, in consultation with the Lead Manager, Registrar to the Issue and
National Stock Exchange of India Limited (“NSE”), the Designated Stock Exchange. The Board of Directors allotted 76,94,000 Rights Equity
Shares to the successful applicants on Thursday, February 23, 2023. In the Issue no Rights Equity Shares have been kept in abeyance. All
valid Applications after technical rejections have been considered have been considered for allotment.

1. Information regarding total Applications received (including ASBA Application):

Category Applications Rights Equity Shares applied for Rights Equity Shares allotted
Received
Number % Number Value (X) % Number Value (X) %
Eligible Equity
83 74.11 1,06,38,000 | 10,63,80,000 88.92 73,70,000( 7,37,00,000 95.79
Shareholders
| Renouncees 29 25.89 13,26,000 1,32,60,000 11.08 3,24,000 32,40,000 4.21
| Total 112 100.00 1,19,64,000 | 11,96,40,000 100.00 76,94,000| 7,69,40,000 100.00
2. Summary of Allotment in various categories are as under:

Applicants Number of valid No. of Rights Equity Shares No. of Rights Equity Shares Total Equity
applications received accepted and allotted accepted and allotted against| Shares accepted
(after technical against Rights Entitlement valid additional shares and allotted
rejections) (A) (B) (A+B)
| Eligible Equity 83 66,24,000 7,46,000 73,70,000
Shareholders
| Renouncees 19 3,24,000 - 3,24,000
| Total 102 69,48,000 7,46,000 76,94,000

Intimation for Allotment / refund / rejection cases: The dispatch of allotment advice cum refund intimation and intimation for rejection,
as applicable, to the Investors will be completed on or about Tuesday, February 28, 2023. The instructions to SCSBs for unblocking
of funds were given on Thursday, February 23, 2023. The listing application has been submitted to NSE on February 23, 2023 and
approval is expected from exchange on or about Monday, February 27, 2023. The credit of Rights Equity Shares in dematerialised form
to respective demat accounts of Allottees will be completed on or about Tuesday, February 28, 2023 by CDSL and NSDL respectively. For
further details, see “Terms of the Issue - Allotment advice or refund / Unblocking of ASBA accounts” on Page 135 of the Letter of Offer.
The trading in fully paid -up Equity Shares issued in the Rights Issue shall commence on NSE under ISIN - INEOIGO01011 upon receipt of
trading permission. The trading is expected to commence on or about March 02, 2023. Further, in accordance with SEBI circular bearing
reference - SEBI/HO/CFD/DIL2/CIR/P/2020/13 dated January 22, 2020, the request for extinguishment of Rights Entitlements has been
sent to NSDL & CDSL on Thursday, February 23, 2023.

INVESTORS MAY PLEASE NOTE THAT THE RIGHTS EQUITY SHARES CAN BE TRADED ON THE STOCK EXCHANGES ONLY IN DEMATERIALISED
FORM

DISCLAIMER CLAUSE OF THE SEBI: It is to be distinctly understood that the submission of the Letter of Offer to SEBI should not in any
way deemed or constructed that the Letter of Offer has been cleared or approved by SEBI. The investors are advised to refer to the
Letter of Offer for the full texts as provided in “Other Regulatory and Statutory Disclosures - Disclaimer Clause of SEBI” on page 107 of
the Letter of Offer.

DISCLAIMER CLAUSE OF NSE: It is to be distinctly understood that the permission given by NSE should not in any way be deemed or
construed that the letter of offer has been cleared or approved by NSE nor does it certify the correctness or completeness of any of the
contents of the LOF. The investors are advised to refer to the LOF for the full text of the “Disclaimer Clause of BSE” on Page 108 of the LOF.
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DESTINY LOGISTICS & INFRA LTD

375, Dakshindari Road, Kolkata — 700 048,
West Bengal, India

Telephone: +91 9836000343

E-Mail ID: cs@destinyinfra.in

Website: www.destinyinfra.in

Contact Person: Mr. Mustafa Rangwala
CIN No: L63090WB2011PLC165520

FINSHORE MANAGEMENT SERVICES LTD

“Anandlok”, Block-A, 2" Floor, Room No. 207, 227 A.J.C
Bose Road, Kolkata-700020, West Bengal

Telephone: +91 33 2289 5101/ +91 33 4603 2561
Email Id: ramakrishna@finshoregroup.com

Website: www.finshoregroup.com

Investor Grievance Email Id: info@finshoregroup.com
Contact Person: Mr. S. Ramakrishna lyengar

SEBI Registration No: INM000012185

CIN No: U74900WB2011PLC169377

CAMEO CORPORATE SERVICES LIMITED

“Subramanian Building”, No. 1, Club House Road, Chennai
- 600 002, Tamil Nadu, India

Telephone: +91 44-40020700 / 0710 / 0706 / 0741

Email: priya@cameoindia.com

Investor Grievance Email: investor@cameoindia.com
Contact Person: Ms. K. Sreepriya,

Website: www.cameoindia.com

SEBI Registration Number: INR000003753

CIN No: U67120TN1998PLC041613

Investors may contact the Registrar or the Company Secretary and Compliance Officer for any pre-Issue or post-Issue related matter.
All grievances relating to the ASBA process may be addressed to the Registrar, with a copy to the SCSBs, giving full details such as
name, address of the Applicant, contact numbers, e-mail address of the sole / first holder. folio number or demat account number,
number of Rights Equity Shares applied for, amount blocked, ASBA Account number and the Designated Branch of the SCSBs where
the Application Form or the plain paper application, as the case may be, was submitted by the Investors along with a photocopy of the
acknowledgement. For details on the ASBA process, see “Terms of the Issue” on page 112 of the Letter of Offer.

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES OR
THE BUSINESS PROSPECTS OF THE COMPANY.
For Destiny Logistics & Infra Limited
Sd/-
Mr. Mustafa Rangwala
Company Secretary and Compliance Officer
Place: Kolkata
Date: February 24, 2023

Disclaimer: Our Company has filed the Letter of Offer with the Securities and Exchange Board of India and the Stock Exchange, i.e.,
(“NSE”).The Letter of Offer is available on website of the Stock Exchange where the Equity Shares are listed i.e., www.nseindia.com,
the website of the Lead Manager to the Issue and Registrar to the Issue at www.finshoregroup.com and www.destinyinfra.in Potential
investors should note that investment in Equity Shares involves a high degree of risk and for details relating to the same, see the section
titled “Risk Factors” on page 17 of the Letter of Offer. This announcement has been prepared for publication in India and may not be
released in the United States.

New Delhi



